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TELANGANA ACTS, ORDINANCES AND .'
REGULATIONS ETC.

The following Act of the Telangana Legislature
received the assent of the Governor on the 3rd January,
2025 and the said assent is hereby first published on
the 4th January, 2025 in the Telangana Gazette for general

information:—
ACTNo. 5 OF 2025

AN ACT TO PROVIDE FOR THE ESTABLISHMENT AND
- INCORPORATION OF A SPORTS UNIVERSITY

- NAMELY THE YOUNG INDIA PHYSICAL
EDUCATION AND SPORTS UNIVERSITY IN THE
STATE OF TELANGANA, TO FACILITATE AND
PROMOTE EDUCATION AND RESEARCH IN
SPORTS STUDIES AND ALLIED FIELDS, BESIDES
FUNCTIONING AS A CENTRE OF EXCELLENCE
FOR TALENTED SPORTSPERSONS AND
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Definitions.

TRAINERS BY ADOPTING BEST INTERNATIONAL
PRACTICES AND FOR MATTERS CONNECTED
THEREWITH OR INCIDENTAL THERETO.

Be it enacted by ihe Legisiature of the State of
Telangana in the Seventy-Fifth Year of the Repub[:c of India
as foIIows -

CHAPTER - |
PRELIMINARY

. {1)This Act may be called the Young India Physmal
Education and Sports University of Telangana Act, 2025.

{2) It extends to the whole of the State of
Telangana.

(3) It shall come into force on such date as the
State Government may, by notification in the Official
Gazeite, appomt

. Inthis Act, unless the context otherwise requires,-

(a) "Academic Council” means the Academic
Coungcil of the University;

(b) "Campus” means the one or multipie units
established or constituted by the University for imparting
instructions, conducting training or research, or all of these;

{c) “Chancellor” means the Chancellor of the
UnlverS!ty,

(d) “Dean” means the Dean of the respective
University School of Studies;

(e) “Director” means the Director of the respective
Center of Excellence of the University;

(f) “Employee” means any person appointed by
the University;
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{9) “Executlve Councﬂ” means the Executlve
Council of the Um\fersny, '

(h) “Government” means the State Government
of Telangana;

(i) “Hostel” means a unit of residence for the
students of the University, or of a Satellite campus or of a
college or an institution, of the University;

A (i) “Misconduct’ means a misconduct prescribed
by the Statutes and the Ordinances;

(k) “Notification” means a notification published
in the Official Gazette and the word “notified” shall be
construed accordingly;

(1) “Prescribed” means prescribed by ru[es made
under this Act or its siatutes;

(m) “Principal” means Principai of the respective
Sports school under the University;

{n) “Pro Vice-Chancellor” means the Pro Vice-'
Chancellor of the University; '

- (o) “Registrar” means the Registrar of .the
University;

{p) "Satellite campus” means the Satellite campus
established or mamtamed by the Unwersrty, for mstruc’clon,
or research;

(a) “Sports School” means a Sports School
serving asa specnahzed feeder institution to the Unwersﬁy,

(r) “Staff” means all teachmg and non—teachmg
5 staff of the University;

(s) "Statutes”, “Ordmances” and “Regulations”
mean the Statutes, Ordinances and Regulations of the
University;
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Incorpora-
tion of
the
University.

(t} “Teachers of the University” means Professors,
Assaciate Professors, Assistant Professors and such other
persons as may be appointed for imparting instructions,
training or conducting research in the University or in any
Outlying Campus, College or Institution or Regional Centres
and Study Centres maintained by the University and are
designated as teachers by the Ordinances;

(u) “University” means the Young India Physxcal
Education and Sports University of Telangana as
incorporated as'a Universny under this Act;

{v) “Unlversit_y School of Studies” means a
University Schoel of Studies as set up by the University;

(w) “Vice- -Chanceflor’ means the Vice- Chancelior
of the University.

. CHAPTER - I
THE UNIVERSITY

3. (1) There: shall be established a University by the
name of ihe time “Young India Physical Education and
Sports University of Teiangana”

(2) The headquarters of the University shall be in
Hyderabad, Telangana, and it may establish or maintain
satellite campuses, sports hostels and sports schools at
such other places in the State, as it may deem fit:

.. Provided that the University may, with the prior
approval of the State, Government also establish satellite
campuses and other institutions outside the State.

(3) The Chancel[or, the Vice-Chancellor and the

'members of the” Executwe Counc:ll and the Academic

Council, and all such persons who may hereafter becone
such officers or members, so long.as they continue fo hold
such office or membershlp, ate-hereby constituted a body
corporate by the name of “Young India Physical Education

‘and Sports Umversn:y of Te!angana”
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(4) The Umversny sha!l have perpetual succession
and a common seal and sha[l sue and be sued by the said
name.

4. The University shall in the exercise of its powers Jurisdic-
have jurisdiction over the whoie of the State of Telangana  tion.
andto its satellite campuses and other institutions outside
‘the State,

5. The objecteof the University shallbe— Objecs
[2)

(1) to evolve as an institute of advanced study in  Univer-
the field of physical educatlon sports sciences and allied St
ftelds

(2) to provide for research and development and
dissemination of knowledge in physical education, sports
sciences and allied fields by prov:dmg specially designed
academic and training programmes in various areas of
physical education and sports sciences and trammg in
advanced technologies of sporis;

(3) to strengthen physical education and sports
training programmes to promote different sports and
promote sports as a full-time.career; -

- (4) to establish centers and institutions of
excellence for imparting state of the art educational training
and research in the fields. of physical education, sports
sciences, sports management, sports -medicine, sports
psychology, sports technology and high-performance

- training for all sports and games;

{5) to provide professional and academic
leadership to other institutions in the field of physical
educat:on and sports scnences

(8) to provide vocational gundance and placement
services in physical education, sporis sciences, sports
management, sports medicine, sports psychology, sporis
technology and other related fields;
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(7) to inculcate multi-disciplinarily in sports and
related disciplines to enhance the employability of the sports
professionals;

(8) to generate capabtlmes for the development

of knowledge, skills and competences at various levels in

the fields of physucai education, sports sciences and allied
fields and high-pérformance training for alf sports and
games; ' ' '

(9) to generate capabilities to praovide
infrastructure of international standard for education,
training and research in the areas related to physical
education, sports sciences, sports management, sports
medicine, sports psychology, sports technology and hlgh-
perfarmance training for all sports and games;

(10) to prepare highly qualified professionals in
the fields of physical-education; sports sciences and allied
fields and high-performance:training for all sports and
games;

(11) to serve as a Centre of Excellence for the
elite and other talented sports persons of all sports and
games and innovation in physical education and sports
sciences and to carry out, endorse and propagate research

(12) totrain talented athletes so as to help them
to evolve into elite athletes of mtemat:onal !evel

(‘I 3) to functlon asa Ieadmg resource centre for
knowledge and development in the areas of physical
education, sports sciences, sports and allied fields and
high-performance training for all: sports and games;

{14) to provide international collaboration in the
fields of physical ediication, sports sciences and allied fields
and high-performanee training for all sports and games;
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(15} to establish.close linkage with sports
academies, schools, colleges, sports and recreation clubs,
sports associations, international federations and similar
national and international universities for the purpose of
teaching, training and research in physical education and
sports sciences, sports technology:and high-performance
training for all sports and games, as well as for promation
of sports and sports talent;

(16) to make India a sporting power;

{17) such other objects, not inconsistent with the -

provisions of this Act, which the State Government may, by
notification in the Official Gazette, specify in this behalf.

6. The University shail have the following powers and
perform the following functions, namely,-

- {1) to plan, design, develop and prescribe courses
of study and conduct appropriate academic and training
programimes in physical education and sporis sciences
including sports technology, sports medicine, sports
psychology and sports management and to provide for
instruction and training in such branches of learning as the
University may, from time 1o time, determine and to make
provisions for research and for the advancement and
dissemination of knowledge;

(2) to grant, subject to such conditions as the
University may determine, diplomas or certificates to, and

confer degrees or other academic distinctions on, persons,

on the basis of examinations, evaluation or any method of
testing, and to withdraw any such certificates, diplomas,
degrees or other academic distinctions for good and
sufficient cause;

(8) to provide opportunltles to the students of the
University to participate in the Sports tournaments and

competitions in co-ordination with established international °

Powers
and
func-
tions

Univer-
slty.
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Sports Federations, National Sports Federations, Indian
Olympic Association and Association of Indian Unlversmes

4 to have ligison or membershlp with vanous
international profess:onal orgamsatlons or bodies;

(5) to establish and maintain, with the prior-
approval of the State Government, such Satellite campuses,
University Schools of Studies; Centers of Excellence,
Specialised laboratories or other units for research,
instruction and training as are, in the opirion of the
University, necessary'for the"f[jrther'ance of its objectS'

(8) 1o estabhsh mamtam or recognize Colleges,
Institutions, Sports Schools or Hostels in the manner laid
down by the Statutes;

(7) to confer honorary degrees or other
distinctions in the manner prescribed by the Statutes;

(8) to mstltute Pnnmpalshlps, Professorshrps,
Associate Professorsh;ps, Assistant Professorships and
other teaching or academic posmons, required by the
University and to. appomt persons 16 such Prmcupalsh[ps,
Professorships, Associate Professorshlps Assistant
Professorships or other teachmg or academic positions;

(%)} 1o appomt persons working in any University,
academic institution or organisation, including those.
located outside the country, as teachers of the University
fora spec:fled penod ;

(10) to create adm[mstratwe, ministerial and other
posts and to make- appomtments thereto;

(11) to co-operate or collaborate or associate with
any other University. or authority.or [nstitution of higher
learning, mcludmg those located. outs;de the country, in
such manner and for such purposes as the University, may
determine;
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(12) to provide. facmtles-through the distance
education system. to siich persons andin such manner as
may be prescribed by the Statutes:. ;

{13) to institute and award fel[owshtps
scholarships, studentshlp, medals and prizes for rarsmg
academic standards and research; :

(14) to make provision for research and adwsory
services and for that purpose, to enter into such
arrangements w1th other institutions, industrial or other
organisations, as the University may deem necessary,
including those located outsuie the country, :

(15) to orgamse and conduct refresher courses,
workshops, seminars and other programmes for teachers
evaiuators, other academic staff-and students

(16) to appoint on contract or Gtherwise Short-term
Contract Faculty, Professors of Practice, Adjunct Faculty,
V:sst[ng Faculty, _Scholars of Residence, Consuliants and
such other persens who may contribute o the advancement
of the objects of the University;

(17) to determine standards of admission to the
Umversﬁy, which. may. mclude examination, evaluat[on or-
any other method of testing; -

(18) to demand and receive payment of fees and
othercharges;

(19) to supervise the residences of the students
of the University and to make arrangemenis for promotmg
their heaith and general welfare; .

(20) to lay down conditions of service of all
categories of employees, including their code of conduct;

(21) to evolve an operatronal scheme for enfarcing
the accountability of the teachers and other employees io
the Umversﬁy sysiem;

A, 180-2
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(22) to regulate and enforce discipline among the
students and the employees, and to take such disciplinary
measures in this regard as may be deemed by the University
to be necessary; ;

(23) to make arrangements for promoting the
health and general welfare of the employees;

(24) to injtjate measlres io enlist the co-operation
of the sports industiy and sports professionals to promote
the professional excellence in sports, the academia and

e

research in sports; .

(25) to recejve benefactions, donations and gifts
from persons and to name after them such chairs,
institutions, buildings and thé ljke as the University may
determine, whose gift or donatien to the University is worth
such amount as the University may decide;

(26) to borrow, with tpe ~Fi>fr§vious approval of the
State Government, ory the secutity of the properiy of the
University, money-for the purposiés_Qf the University;

(27) to* conduct innovative experiments and
promote new methiods’ and technologies in the fields of
physical education, sports scierices, sports medicirie,
sports psychology, sports technology, sports management
and other related fields; ' ' y

(28) o purchase or o take on lease any land or
building or sports compléx or-sports infrastructure and
scientific sports research equjpment or indoor stadium or
works which may be necessary or convenient for the
purposes of the Unjversity, 'o'n-spr::ﬁ..terms and conditions
as it may think fit and proper and-to construct, alter and
maintain any such bujlding or work;
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(29) to start any new alhed course or research
programme ot diploma or trammg programme and
discontinue any course or trairing programme

(30) to invest the funds of the University in or upon
such securities and transpose any investment from time
to time in such manner as it may deem fit in the interest of
the University;

(31) to execute conveyances regarding transfers,
mortgages, léases, licenses, agreements and other
conveyances in respect of ’the property, movable or
immovable, including Government securities, belonging o
the University or to be acquired for the purposes of the
University, after taking prior permission of the State
Govemment

(32) to act as a technical advisory body to
Government of Telangana, Spotris Authority of Telangana -
and State Sports Associations on all matters related to
sports, as requesied from time to time; '

(33) to provide training, coaching and other back
up to high-level sports persons for achieving success in
different national and international sports competitions;

(34) to confer autonomous status on a College,

an Institution or a Sports school in'the manner laid down by
the Statutes

(35) to approve or affiliate an institution of higher
learning or.institutions of specialized sports training or sports
schools and to withdraw such approval;

(36) to approve persons working in any approved
or affiliated institution for imparting instruction or supervising
research, or imparting sports training and to withdraw such
approval;
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(87) 10 p{owde forthe pyeparatlon of mstruct:ona!
and training megerqa!s mcluq‘mg plms cassettes, tapes,
video cassettes apq other spftware

{38) to. do.all such. other acts and things as may
be necessary, ilnc}g ntal ot conducwe to the attainment.of
all or any of its: objects ;

University 7. (1)Ng person shall be exc!uded from holding any
opento  office in the Unjversity or from membership of any of the
z:;sse-s, authorities of tpe Urilversny k. from admission to any
~ castes  degree, diplomaar oiher dIS? nctlon or course of study, on

and grounds only o
creed. o G

Pa!! not aclop’t of impose on any person
: rellgloqs ef or professton i in order

.any college, sf;h
women, esther for

-0_ .i
educatlonally backward clagses of citizens, or allot seats
on such regionak basls of th e,-as: may be declared
by the Umversny;, 5 By

(2) All ’the fac;lltles of the Umversnty shall be equally

- extended to parg ,'!etes apd special athletes for training
‘and participation in ,helr respecta.__.___ 2 competitions, as their
other counterparts ' S B
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8. (1) The Univefsity shall bé a not-for-profit legal
entity and no part of the surplus; if dny, in revenue of the
University, after meeting alf expenditure in regard to its
operations under this Act, shall beinvested for any purpose
other than for the growth and development of the University

or for conducting research therein.”

(2) The University shall strive to raise funds for
the creation of a corpus for-self-sufficiency, sustainability
and future development of the University.

9. (1) The Governmentshall have the right to cause
an inspection to be made by such person or persons as it
may direct, of the University, its buildings, laboratories,
libraries, workshops and equipment and of any institutions
maintained by or affiliated to thie University and also to cause

-an inquiry to be made, info the teaching ‘and other work
- conducted or done by the University in respect of any matter
connected with the University. The Government shall in
every case give notice to the University of its intention to
cause such an inspection or inquiry- to be made and the
University shall be entitled to be represented there at.

{2) The Government shall forward to.the Vice-

' 'Chahcellor a copy of the inspectien report for obfaining-the.

views of the Executive Council and on receipt of such views,
the Government may tender such advise as they consider

necessary and fix a time-limit for action io be takeh by'the -

University.

- (8) The Executive Council shall, within such time
as the Government may fix report tothem, through the Vice-

Chancellor, the action which has been taken or is proposed

to be taken on the advice tendered by them.

~ {4) The Government may, where action has not
been taken by the University to their satisfaction, within the
time fixed and after considering any explanation furnished

Univer-
sity to
bea

. dis-

tinct
legal
entity
not-
for-
profit.

Inspec-
tion
and
Inquiry.
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or representation made by the Executive Council issue such
directions as they rnay think fjt and the Umversrty shall
comply with such dlrec’qons i

CHAPTER - ll]
OFFICERS OF THE UNIVERSITY

o 10_.The fol[ow,gqgt shall be the Officers of the University:

of the () TheChancellor;
Uit * (i) The Viée-Chancellor;

- iy The Pro Vice-Chancellor;
{iv) The Reg:strar ;
(v} The fmance Offlcer
(vi) The Controller of Exammat(ons
{vii) Admlnlstratorof Sports Facilities;
{viil) Such other persons -as the Statutes may

declare io be par’t of the Ofﬁcers of ’the University.

Chancellor. 11.{1) The Chlef Minister of Telangana shall be the
Chancellor of the Umv' rs;ty .

(2) The Chan ellor shall by virtue of his offrce be
the Head of the Un_lversrty and shall when present preside
at convocations-oftf riiversrty

i'%‘ & .S -:2:

{(3) The Chancellor spait exercrse such other
powérs and perform s h'o’rher duties as may be conferred
on or vested in him by or under the provisions of this Act.

Vice- _ 12.(1)The Vlce-ChanceI[or shall pe the Academic and

Chance- Administrative Head and the Prlnc;pal Executive Ofiicer of

ltor. the Unlversrty and; shall exercise, general control over its
affairs. He shall be awhole-’rrme off:cral of the University. -

(2) The Vrce Ghancellor shall be a person of
eminence havrng rich ad mmistratwe or academlc experience
or a sporis’ scholar or a sports person of mternat!onal
eniinence.
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, (3) In the first instanc_e,- th 'e'--Vi'ce-Chan cellor of the
University shall be appointed by the Government.

{(4) For later instances, the Vice-Chancelfor of the
University shall be appoinied by the Chancelfor on
recommendation of a Search Commitiee formed in such-
manner as may be prescribed by the Statutes.

(5) The Vice-Chancellor shall not be removed from
his office except by an order of the Chancellors passed on
the ground of willful omission or refusal to carry out the
provisions of this Act, or abuse of the powers vested in him
and after due enquiry ordered by the Government.

13.(1) The age“fdr"‘applying for the post of Vice- Tenure

Chancellor shall not exceed 70 years. ar
B _ . : office
(2) Subject to the provisions of section 12, the ‘e,tiz;‘_’f

Vice-Chancellor shall hold office for a term of three years  ¢chan-
from the date of his/her appointment and shall be eligible cellor.
for reappointment to that office for another one term of three

years in the manner provided in the Act, provided his age is-

less than the prescnbed age while applying for the second

term.:

(3) The Vice-Chancelior shall be paid such pay
and allowances as may, by order, be specn‘led by the
Government from time to tlme _ ~

-(4) When the Vice- Chancellor is unableto exercase. :
his powers, perform his functions and discharge his duties
owing to absence, iliness or any other cause or when the
office of Vice-Chancellor is vacant, the Pro Vice-Chancellor
shall be in-charge Vice-Chancellor. The in-charge Vice-
Chancellor shall exercise the powers, perform the functions
and discharge the duties of the Vice-Chancellor until, the
Vice-Chancelior assumes the office, o as the case'may be,

a new Vice-Chancellor is appointed.
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5) i sha]l be competent for the Chancellor to
accept the res;gnat;oq of the Vice- Chancellor

{6) When. the Post of the Vice-Chancelior falls
permanently vacant, ettper by resign afjon orotherwise, the’
vacancy shall be ftllpd py thi e Government, by
appointing another persop as thy -Chancellorand the

Vice-Chancellor so ap?pmted shail o[d office for a futl-term
of three years ' :

Boiers: : 14.{1) The V[ce Chancei[or shall by virtue of his office
and be a member and Chaliperson 8f the Executive Councit
dutiesof anq of the Academt Gouncilaridishall preside at-the

the Vice- 3
c,fan:e convocahon ofthe U |ve 31ty in ab e_ of the Chanceilor.

cellor.

(3) He shaj
of the Executive: Co inei
(4) kit shall‘be g!_s"'gjbty toj 5
this Act, the Statutes; i ingn
duly observed, and h;
for this purpose. =

(5) He shaﬂ pa,ve power t‘ nj(erpret the prowsrons
of this Act the. Statutes th dmances and the

to the Chanceller
Prowded that

{i) if suchs gnterpretatlon was»ggven ata meeting of
the Executive Coungijl,ithe af :
direct.
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(ii} if such interpretation 1 waé given otherwise than
at a meeting of the Executive-Council, the appeal shall be
farwarded to the Chancel!orthrough the Executive Council.

The decision of the Chancellor on the appeal shall
be final.

(6) He shall give effect to the demswn of the Authorities
of the UmverStty taken in accordance with the powers
conferred by or under this Act.

{7) He shall have such other powers as may be
prescribed.

156.(1) There shall be a Pro. Vlce Chancel!or who shall
be appointed by the Executive Council on the
recommendations of the Vice-Chancellor in such manner
and on such terms ‘and conditions as may be prescribed
by the Statutes from among the. senior faculty m the
University.

(2) The Pro Vice-Chancellor shall perform such
duties and exercise such functions and powers as the Vice-
Chancellor may specify and shall assist the Vice-Chancellor
on academic and administrative matters.

(8) The term of the-Pro Vice-Chancellor shall be
co-terminus with the term of Vice-Chancellor.

16.(1) The Registrar shall be a whole-time paid official
of the University appointed by the Executive Council for a
term of three years or less and on such terms and
conditions as may be prescribed by the Statutes, provided
that he shall not continue in that office for more than six
years.

(2) The Registrar shall act as the Secretary of the
Executive Council and Academic Council. He/she shall
exercise such powers and perform such duties as may be
prescrlbed

A, 180-3
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"{3) The Executive Council may transfer the
Registrar to a suitable position even before the completion
of the term provided, he/she is shown a position in the
University with the same emoluments.-

17.(1) The Finance Officer shall be a whole-time
official of the Unlver5|ty appointed by the University either
on deputation or by direct appointment, to be chosen from
a list of three officers o be obtained from the Sports and
Youth Advancement Department, Government of
Telangana, on such terms and conditions as may be
prescribed by the rules made by the Government on this
behalf. He/she shall pe a employee of the Government and
the -salary, al[owances, pension and other remuneration
shall be paid in the first instance out of the Consolidated
Fund of the State and later recovered from the University.

(2) The Finance Officer shall maintain the
accounts of the University and also advise the University
on all matters relating to income and expenditure.

(3) The Fmance Officer shall be present at the
meetings of the Finance Committee and participate in the
discussions but shall not be entitled o vote..

18.(1) The Controller of Examinations shall be a
whole-time paid official of the University appointed by the
Executive Council.

(2) The Controller of Examlnatlons shall be the

principal officer-in- charge of the conduct of examinations

and tests of the University and declaration of their results
and shall exercise such powers and perform such functions
as may be prescribed. =,

19.The ‘Administrator of Sports Faciiities shall be
appointed in such manner and shall exercise such powers
and perform such duties as may be prescribed.
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20. The manner of appointment, emoluments, powers
and duties of the other officers of the University shall be
such as may be prescribed.

CHAPTER - IV
AUTHORITIES OF THE UNIVERSITY

21.The following shall be the Authorities of the
University, namely:

(i The Executive Council;

(i The Academic Council;’

(i} The Planning Board;

(iv) The Building and Works Commitiee;

(v) Such other bodies as may be declared by the
Statutes to be the authorities of the University.

2.(1) The Executive Council shall consist of at least
the followmg persons, namely:-

Ex-Officio_Me Members

(D) the Vice-Chancellor (Chairperson);
(ii) the Pro Vice-Chancellor;

(iii) the Secretary to Government in the Sporis
and Youih Advancement Department or an officer in the
Sports and Youth Advancement Depariment nominated by
the Government not below the rank of Joint Secretary, _

(w) the Secretary to Government in the Education
Depariment or an officer in the Education Depariment
nominated by the Government not below the rank of Joint
Secretary;

{v) the Secretary to Government in the Finance
and Planning (Finance Wing) Department or an officer in
the Finance and Planning (Finance Wing} Department
nominated by the Government not below the rank of Joint
Secretary;

Other
offici-
als.

Authorl-
ties.

Execu-
tive
Counci.
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. {vi) Chairperson of the Sports Authority of
Telangana;

{vii) Managing Director of the Sports Authority of
Telangana;

(viii}. One.(01) Representative of the Governing
Body of the Sports Hub, Telangana;

(ix) One (01) Representative of the Young India
Sporis Academy of Telangana;

Eminent Persons

(x) Four (04) eminent persons from the disciplines
of sporis, technology, science, medicine, humanities,
social sciences and management to be nominated by the

- Government. Out of nominated eminent persons, at least
two (2) persons will, compulsorily, be from the dlscrphne
of sports; :

{xi} One (01) emineni.person from the Industries
or Organisations assomated wnth sports to be nominated
by the Government;

(xii) One (01) ‘eminent person representing the
socially and. educationally weaker sections of the society,
nommated by the Government

Other Members

(X[[I) Two (02) Deans of Unuversrty Schools of
Studies, on rotation ev_ery two (02)years;

{xiv) Two (02) Senior-Professors of the University,
as nominated by the Government;

{2) The Registrar shall be the non-voting Ex-
Officio Secretary to the meetmgs of the Executtve Council;



January 4. 2025] _TELANGANA GAZETTE_EXTRAQRDINARY _ 21

(8) The term of office of the Eminent Persons in
 the Executive Council shall be three (03) years but they are
eligible for re-nomination for maximum of total two tenures;

{4) Other members of the Executive Council, other
than Ex-Officio Members and Eminent Persons, shall hold
office during the pleasure of the Chance]lor unless
ment:oned otherwise;

{(5) The Executive Council shall meet at [easi once
in three months and may meet often if necessary;

{8) Upon a requisition in writing signed by not less
than one third of the total-number of members of the
Executive Council, the Vice-Chancellor shall convene a
meeting thereof on a date appointed by him which shall not
be later than seven days from the date of receipt of
requisition aforesaid;

{7) In the absence of the Vice-Chancellor from
any meeting of the Executive Council, the members present
at the meeting shall choose one among themselves to
preside over the meeting;

(8) The guorum for a meeting of the Executive
Councﬂ sha[l be one-thlrd of the'total number of members;

{9) Each member of the Council shall have one
vote and if there be equallty of votes on any question to be
determined by the Council, the Chairperson of the Council
or, as the case may be, the member presiding over that
meeting shall, in addition, have a casting vote;

(10} A member of the Council shall cease to be a
member, if he resigns or becomes of unsound mind; or
becomes insolvent or is convicted of a criminal offence
involving moral turpitude; A member, who is employee of
the University shall also cease to be member, if he accepis

L
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a full-time appointment in another University or if he not
being an ex-officio member, fails to attend three consecutive -
meetings of the Board without taking prior approval of the
Vice-Chancellor;

(1A member of the Councll, other than an Ex-
officio member may resign from his office by a letter
addressed to the Chairperson of the Council and such
resignation shall take effect, as soon as, it has been
accepted by him;

(12) Any vacancy in the Council shall be filled by
nomination by the respective nominating authority and on
expiry of the period of the vacancy such nomination shall
cease to be effective.

(13) In emergent cases the Chairperson may
exercise the powers of the Executive Council and inform
the Council of the action taken by him in good faith for its
ratification in the next meeting of the Council and the Council
may either ratify the:decision of the Chairperson or accept
it with modifications or reject it and in‘the event of
modification or rejection of the decision of the Chairperson
by the Council, such decision shall stand modified or
rejected, as the case may be, retrospectively i.e., from the
date of implementation of such decision of the Chalrperson

23. The Executwe Councal shall be the Executnve
Authority of the- Unnvers:ty and shail have power,-

(1) to direct the form custody and use of the
common seal of the University;

; {(2) to hold, control and administer the property
and funds of the University; -

(3) to enter mto, vary, carry out and cancel
contracts on behalf of the University in exercise of
performance of ihe powers and duties assigned o it by this
Act and the Statutes;




























































